
ON 

IN THE CENTRAL AU4INI SrRkI'IVE TEl BUNAL HYtERABAD BENCH AT HYDERABAD 

At 

Between s 

P.Mil&car Balm. 

and 

C.P. 126/9 5 in O.A. 568/94. 

Date of Orders 23-1-96. 

Applicant. 

1. Sri P.Srinivas, Generd. Manager, 
Telecan list. Vijayawada. 

Sri J.R.K.Murthy, Divisional Engineer, 
relecom(Maintenance), Machilipatnam. 

Respondents. 

For the Applicants Mr. ILVenkateswar ReQ, Advocate. 
For the Respondents: Mr.K.Bhaskar Rao, Add).OGSC. 

THE IGN' BLE MR.JUSTICE V.NEELADRI RAD sVICE-CHAIRNAN 

THE }VN' BLE MR. R.R.ANGARMAN s MEMBER( AThIN) 

The Tribune], made the following Order:-
ORDER 

(As per Hon'b].e Justice Sri V.N.Rao, Vice-Chairman) 
.. 

This C.?, was filed by-alleging that office-  Lr.No. 
E.144/Loca]. Transfers of 1OAs/Z,/109, dt.29-11-95 is inconsistent 
with the order in the Original Application. - 
2 • 	The -  learned -counsel for the respondents sitmitted 
that the order -dt.29-11-95 referred to herein before was-cancefledL 
by order dt.12-1-1996. Assuch this C.?, was not pressed. 

Accordingly, the C.?, is closed. No costs. 

pputy Registrar(J)CC I 

To 	- 	- 
i. Sri P.Srinivas, General Manager, Telecom fll,st. 	 ( 

Vijayawada. 
2 • Sri Jo IL Ic.Murthy, Divisional Engineer (Maintenance) 

Machilipatnaffi. 	 - 
3. One copy to r. -R.Venkateswar - Rao. Advocate, CAT,Hyd. 
4e One copy to Mr.Lihaskar Rao, Addl.038C.CAT.HYd. 
So One copy to Library, CAT.Hyd. 
6. One spare copy. 	 ( 

pvm. 
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C. P. No. 126/95 
in. 

Ok NO. 568/94 

ORDER 

( AS per Honble Justice Sri V.N.Rao, Vice Chairman ) 

This C.P. was filed by alleging that office 

Lr.No.E.144/Local transfers of tOAs/C/109, dated 29-11-95 

is inconsistent with the order in the original Application. j 

The learned counsel for the respondents submitted 

that the order dt.29-11-95 referred to hereinbefore was 

cancelled by order dt.12-1-1996. As such thisC.P. was 

not pressed. 

Accordingly, the C.P. is closed. No costs. 

(R. Rangarajan) 	 (V. Neeladri Rao) 
Menther (A) 	 Vice chairman 

Dated 23rd Jan.,1996 
Open Court Dictatio*. 

kmv 



I COURT 

TYPED BY 	 CHECKED BY 

COIAhEn B'I 	 APP ROVED BY 

IN THE CENTRJL 'DIMINISTRJjIVE TLIBuN AL 
HYLERA BAD BENCH AT HYDERABA 

C 

THE EON' BLE MR.JtJSTICE V.NEELADRI RAO 
VICE OHM RMAN 

AND 

THEHON'BLE MR.R.RAIZ<A AN MA) 

Dated;_ f —1996 

ANo 	\)-4i 

In 

O.A.Mo. çC (¼ 
T.A.No. - 	 (w.p.No. 

Admitted and Interim directions 
155uSd. 

Alloed*c  

Di so Se d 
H 	Disrfissed. 

Disn\Isse4 as withdrawn. 

.. '
Dis  4ssea for default. 

Qrdered/Rejécted .  
.. . .. 	o- order as to costs. - 

i I Administrariva Tilbunal 

riQEL-FATCll 

H 	SFEBI9%' 

. 	- • . 	HYDEtABAD BENCH 
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